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Ths Hon'ble Mr. Jectfive (/. €. 5 mayfatea. —1rc. ]
The Hon'blefr., K .obayrse— A -1,
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1. Whether Resmorters of .ocal P2pers may be zallowusd fn se ﬁ'
the judgment % ‘

f
2., To be referred to the Rep:rtsr whe Anishe Oy : //
3. Whether their Lordships wish to ssse the =z 1 copy of ﬂ’
¢ . the judgment %2

4., Whethsr to be circulatec te z3ll other Benches? @/
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e

The opplicant filed this contampt applinﬁﬁm j:afnna

this Tribunmal, The Tribmal considered the case on the da.
and .
3 a€q 13.5.anflnally disposed of the application dinenting;tha

raapnndent NOo. 2 T decide the appeal dated o leB T, L racaiuﬂﬂfﬁ =

in anica within a peciod of three months after affnrding an
uppuruunlty'uf PErsonal hearing to the agplicant, Tha-cnmpiaiﬁﬁ
aof thE epplicant is that the copy of the gaid order was given

te the respondent which was received in the office on 7.6.88,

Yet the appeal wuass not doclided as per directicns of the Trihunalﬁ~h}

Th@ugh he was informed that he was to attend the nffina of
respondent no., 2 for prersonal hearing on 12.7.88, the applicent
wanted per- 155¢nn‘?1t;$3 ‘nce helper, but no action was takan

on his request, with the re3ult the applicant himself appearcd bx
before the appellate authority on 12.7.88 and aubmi tged a brief

note, The applicant who MARX®R reftired from serwvice againat which or

order, he filed a E.ﬂ., was not aniven any inFnrmatinn ragardiﬁg J

b . 5@?%

4
'i

the disposal of Lhe appecl i.e. why he filed this contempt =

application on 206,10.88, Thx

e A

The respondents in their counter affidavit have pointed

b B
out that as a mattour of fact the appeal yas decided by the then

-

Controller of Stores vide order dated el 88 maaning_tharaby

within the period of three months as directed by this Tribunal it

b

and the game was communicated to Cthe applicant vide ragiat&ﬁﬁd' [%

post on 28th Jdanuary, 198292 and the envalop ruturnadfbuck wihh= ”ﬂé

the endorsement refused,
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